FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE AT THE CREDITORS OF
WARDEN SURG

ANY PRIVATE ED

RELEVANT PARTICULARS

1. | Name of corporate debtor WARDEN SURGICAL COMPANY PRIVATE LIMITED

N

. | Date of incorporation of corporate debtor

19/01/1970

w)

. | Authority under which corporate debtor is
incorporated / registered

ROC-MUMBAI

IS

. | Corporate Identity No. / Limited Liability

U24239MH1970PTC014516

Identification No. of corporate debtor

5. | Address of the registered office and 7/8,PAREL HOUSE,DR,BORGES ROAD PAREL
principal office (if any) of corporate Mumbai MH 400 012 IN
debtor
6. | Insolvency commencement date in Hon’ble NCLT, Mumbai Bench Order Pronounced
respect of corporate debtor on: - 09/01/2023 (Date of Order published at
Hon’ble NCLT website 18/01/2023)
7. | Estimated date of closure of insolvency | 17/07/2023

resolution process

Mr. Shashant Sudhakar Yeola
IBBI/IPA-001/IPP00310/2017-18/10574

. | Name and registration number of the
insolvency professional acting as interim
resolution professional

. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: Flat No. 7, Indrayani, Ganesh Nagar, Opp.
Lekha Nagar, Agra Road ,Nashik, Maharashtra ,422009
Email Id: wardencirp@gmail.com

.| Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: Flat No. 7, Indrayani, Ganesh Nagar, Opp.
Lekha Nagar, Agra Road ,Nashik,

Maharashtra ,422009

Email id: wardencirp@gmail.com

11.| Last date for submission of claims 01/02/2023
12.| Classes of creditors, if any, under Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional
13./ Names of Insolvency Professionals Not Applicable

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

'S

.| (@) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link: https://ibbi.gov.in/home/downloads
Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the WARDEN SURGICAL
COMPANY PRIVATE LIMITED on 09/01/2023 (Date of Order published at Hon’ble NCLT
website 18/01/2023).
The creditors of WARDEN SURGICAL COMPANY PRIVATE LIMITED, are hereby called
upon to submit their claims with proof on or before 01/02/2023 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proofin person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA
—NOTAPPLICABLE

of false or

ing proofs of claim shall attract penalties.
Sd/-
Shashant Sudhakar Yeola
Interim Resolution Professional
IBBI Registration No.: IBBI/IPA-001/IPP00310/2017-18/10574

Date: 20/01/2023
Place: Nashik
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{Lindes Reduilabar & of the maokency and Betlruploy Boand of Indin
Hirscivency Aesobilion Precess b Campersts Pestomil Regulatione. 2016

ﬁ OM KARA OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED

ASSETS RECORETRUCTION Pt i Mo Enviinay. Kurta (West), Mumbai 400070, Ted - [22-2A5440000 BOOTSE8596.

Corporate Office: G516, Kanakiz Zillion, Juncbon of LBS Aead and CST Rosd BRC Amnexs,

FOR THE ATTENTION OF THE CREDITORS OF

WARDEN SURGICAL COMPANY PRIVATE LIMITED
RELEVANT PARTICULARS

1 [Mame of copomte dabeor -~ [WARDEN SURGICAL COMPANY PRVATE LIMITED
2 | Date of incomoraion of coeporate ceDior | 10001870 ) o
| Aushority undes which comirale Getini & ROCWUMBA|
| ncxparate | s | _
4. | Corparaio Iderdty Mo | Limsed Liablity | LIBZ36MHT §T0PTOM&516
| |ckenafication Mo of corporate debior
Tt e A s
| privcipal office: {# ar) of corpoanis
| dhutior
e
| rerepeasct o Corporaie debion

a,PAREL HOLISE,CH BORGES ROAD PAREL
Fhambal b a00 02 1N

Hon ke MCLT. Mumbal Bench Oider Prorounced
o - VN 20 0w ol Onder pubikalea o

e |Honio NCLT wobde tBEH/208
7 | Estimenod date of dosum of imsokency | V707200

-BI T o i oy MO g s g
| Inanheery professsional ncfivgy aerianm | IBERTES-O01/PPOCE BT BNOET4

_|mwohlionpromesson® . L.
& | Address and el of the manim | Adrkess: Flat Mo 7, Indayani, Ganesh Magar Opo

E-Auction Sale Nofice for Sale of Immovable Assats under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso 8(8) viw rule 0 [1) of the Security Interest (Enforcement) Rules, 2002
Motce s hareby orvan to the public n genesal and In pastodlar ta (ha bulow mantiardd Borower 2nd Guarantors thal he below dascribed Immovabla
praparty martgaged!changed Io the Sacurad Creditor Thane Janta Sahakaed Bank Lid in exarcise ot the powsrs confemed under the SARFAES] Actand
Sacurdy Inlerest (Enfarcement) Rules, 2002 had issued 3 Demand Nofice dsted 08042015 under sachon 13{2} Ihereby callmg upon
Bormowen siiguarantorsmertgagors e, e 1. Shardn iernational 2. Mr, Sudesh Keshay Nalk 3. Mr, Sunil Keshav Nadk 4, Mr. Koashay &, Nalk for
repayirant of oulstanding smounl sgomegatng to Re. 1,78,74,271. 73 (Rupeas One Crone Saventy-Eight Lakh Seveanty-Four Thousand Two
Hundred Seveniy-One Rupees and Seventy-Threa Paise only] as on 3103115 within G0 days from the dafe of the said notice, The
Borrowersuaranicrs having failed torepay (he enting dues 2= parsaid Demand Natice within 60 days, the Aulbarized Officerof TISB ook possessianof
Iy bealows mienilioned secundd properiies as op 30 032097,
Furiner, Omkara Assats Roconstraction P, Lid: (scting in 8 capacity as Trestes of Omikara PS5 1772020-21 Trast) hes goquines enfire owistanding
dabls Iving agairst borowersioo-borrowers mengagors vida Assignment Agraaman| daled 280712021 from TJS8 along s indarlying secuiy fram
assignoe, Accordngy, DARPL has sleppad il the shoas of sssgnor ard arpowesad |0 recavar i dues and snfarce the securidy
Aacordmaly, Omkara ARC 1oak the handower of e physcal passaszionon 37 032001,
WOW THEREFORE the Awhorzed Officar of OARP L nareby infends tosel the balow martioned secured propenas for recovery of duss. The proparty
shall be seld in exarcize ol the rights and powess under the provisions af sections 13 (2) and (4} ol SARFAES] Act on "8% ks wheny ", "As s what 8",
and "Whatayer thare i5” and without recourse basis on 14022023 at 19.00 am {1zst date and lime lor submission of bids s 13022023 by 4.00 pm|
This descriphion of the | mmiovabia Properias, raserva poce and Ihe Eames! Manay Depasit [EMD} are as Linder

[Appendix - IV-A] [See proviso to rule Rule B(6) r/w 9(1)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

| resolution projfessonal, es registered . | Lebie Maoae Agra Road Mashik; Maharsshie 422008

Description of Property Reserve Price EMD

| el the: Board Ernodl 1 swenrtduracspsopinail cor
1|:|iﬁ.:|d'nﬂpﬂ:|urrnllnl:|u|.n:u:ﬂ:t hddress: Flaf Mo 7, Ingrayary, Gamesh Magar, Opp
| EoTEsRencenoE with fhe manm Lelsfi Hagee dga Road Mashik,

The Gata Mo, 218, admeasuring on o about 566 50, f, Capef ama on the 2nd Floor in the Block ' of
Ihe baildng known as "Hind Saurasnira industrial Estala” of "Hind Saureshira Service Industries Co-

| rasolution profassons M hesrest i A22008 operative Housing Society Limifed™, thal Is résfing on the piece and parcel of Land bearing C 7.5 Na Rs. Rs.
L | Ermusil al: wardsncipagmal.com 1646, Phot No. BS/ES, sHuate at Revenue Village Margl (Marcl Maka. Andher Kuria Road, Andneri | 1,30,00,000/- 13,00.000/-
THimsome lf s brissch ol s~ | PIMRGESE. East), Talska Andherl, Dt Mumbie and withe the loca limits of Misnicipal Corporatan of Grealer
Voo L o crelionm, F ey L S Appiatsy Mumibi, within the registrafion districtaf Mumbal

| clavsa (b} of sub-saction (BA) of

| Bectoe 21, mecertuine by e intakn Date of E- Auction 14.02.2023 betwean 11.00 am
O i : f+
¥ i of | = — i Minimum Bid Increment Amount Rs. 1,00,000/- (Rupeas One Lakh only)

[ Last date and time for submission of bid loiter of i

| Ieritied 1o act as Aulhansed aticipation/KYC, DotumentProof of EMO: 13.02.2023 by 4:00 pm

| Fapresertaive of oredhons in'e dass participa ume e

| (Theess reres for scach cliss) Date of Inspection 017022023 betwean 03.00 pm to 04.00 pm

(e ek Pl b ey hormdowTinas
T ——

H‘Tﬁj.ﬁ S

Wofice & haraby given that the Nabonal Company Law Trbunal has srdered the
commencamsent o a conporate Insckeancy resolutlon procaes of the WARDEN SURGICAL
COMPANY PRIVATE LIMITED o0 DB/01/2023 (Dele of QOrder pubiiahed & Hombla MOLT
wabigite TEN)12023),

Tha crecitors of WARDEN SURGICAL COMPANY PRIVATE LIMITED, are hemshy called
upnn o subenil el claims wih poood on o before 01022023 10 the iferim sokaon
profassianalat the addrass mantianad against enry o, 10

Thar financial greditors shall submit thair ciaims with proof by elecironie maans onby. Al
othar credtors may-sutanil ihe claims with prood In pereon. by post or by Slecinorss means.

A financial croditor belongng io a class, as Esiad againsl tho enbry Mo, 12, shall indicats i
choice of atdhorged representative from amaong tha tres insohency professonals |isted
sgainst eritry Mo.13 to act ag authorised reprasantalive of thie class [specify class) inForm CA

Encumbrance Diefalls:- Thare = na knowmn gncuenbrance on fha properly excepl the soclety dies
For detailed 1arms snd condifions of the sale please refer o tha fink provided in secured craditor welisita 8. hifp: fomlaraane.comdauction. php. Bkddar
| Sy o iy s s he webaite hitp;www bankeaaction com
The intzndad bddars who hava depasited the EMO end requre assistancs m crsaling Lopn 10 & Password. uploading data, submitting bid, taining on
e-Didding process elc,. may corflsc! a-Auclion Sarvics Pravidar "Mis. C7 bndia Pt Lid", Tal, Helploe, +31-F 23138 1124/25728, Halplina E-mail ID!
suppeetiibankeanctions.com, Mr. Hadsh Gowda, Mobsla: 85545 97555 E mail - hareesn.gowdadic] india.com. and for any propeny misbad query
coniact the Authorised Cficer, Mr. Ashwin Nowedar, Mobile: +31 7303021311 Mail. ashwinf@omiaraars.com o Ms Jenny Bhavsar, Mobie: =51
BB18034562, Mall: jenny bhavsanGomiaragre.com

STATUTORY NOTICE FOR SALE UNDER Rule B(B] riw 8(1) OF STATUTORY INTEREST (ENFORCEMENT) RULES 2002
Thes nolice 15 &s0 & mandatory Motoa of 15 (Fiftaen) days to the Borrowar|s| of Bhe above loan aceodnt under Rula BIS) tw (1) of Sanunty Interes|
(Enfarcament] Rua, 2002 and pravisions ol Sacuntesation &amp; Reconslrection of Fnancal Assets and Enforcemant of Saculy intarest Ack, 2002,
e renineg Sem abaut hilding of austicrisah thiou b e-auction an (e above relarmad date and tma wilh the 3dvioe 16 redsam e assets P50 sesined by
them, by paying the outsignding duss &5 mentioned heraim abaove along with cost &amg; axpenses. In cage of nefaull in payment, the propesty shakal

Indorirm BEsolulion Prolessionm

Plaze: Mashih iBBI Registration No.: EBAIIPA-DDIFPOCE1 0201 7- 1M 05T

Place: Mumbai

- NOT APPLICABLE i : 4 . : :

Submission of talse o misleading proats of claim shall attract penalties. the disoretion of the Authofized CfioaniSecured Credilor be sold Irough any of the modes a5 preseribed under Rule 8 (5) of Securily jnterest
S, { Enfarcament| Rile, 2002,

Date: 20/01,2023 enesham hu-heki Froh Date: 20.01.2023 Sdi- Authorized Officer, Omkara Assets Reconstruction Pyt Ltd,

{Acting in its capacity as a Trustee of Omkara PS 17/2020-21 Trust)

== , Ferieree
HINDUSTAN FLUOROCARBONS LIMITED
CIN NO. L25206T51983PLE004037

Reqisterad Offlce: 303, Babukhan Estata, Bashearbagh, Hyderabad — 500 001,
Tek +81-40-23240047, 23241051, 2337125, 23297160, Fax: +91-40-23296455
Website: www.hil.co.in, Email; hflshareholders @ gmail.com

Dear Sharsholders of Hindustan Huorocarbons Limitad [HFL]

Sub: Request to lurnish PAN, KYC details and Naominalion by holders ol physical securities &
Issuance of Securities in dematerialized form in case of Investor Service Aeguesls

SEBI vide circular dated November 3, 2021, Dacember 14, 2021 & January 25, 2022, mandated:
a, furnishing of PAN, emall addrass, moblle number, bank accaunt details and nomination by
holders of physical securities,
b. any service request hall be entertained only upon registration of the PAN, Bank details and
the nomination,
¢, to ensure that PAN linkad to Aadhaar by March 31, 2022 or any other date as may be
specified by the Central Board of Direct Taxes to avold freezing of folio,
d. Issuance of Securitias in dematerialized form in case of Investor Service Requests.
In view of the above, we request the physical sharetiolders of HEL to furnish the documeants/details,
as mantionad in the table below to the Registrars & Transfer Agents [ATA), M/s. KFin Technologies
Limitad immediately.
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The atoresaid forms can be downloaded from the website of the Company at www.hil.co.in under
investors tab or from the website of the RTA at hitps://ris.klintech.com

Freezing of Folios withaut PAN, KYC details and Neminalion:

4. Falios whargln any one of the sald documant S details are nol available on or after April 07,
2023, shall be frozen and will not be eligibie to lodge grievance or avail service request fram
the RTA and not afigible for receipt of dividend in physical mode.

b. After December 31, 2025, the frozen folios shall be refarred by RTACompany to the
admiristering authority under the Benami Transactions (Prohibitions) Acl, 1988 and or
Pravention of Money Laundering Act. 2002

Shareholders are requested to forward the duly filled in documants along with the related proots as
méntioned in fhe réspective forms to tha foliowing address:

KFin Technologies Limited, Unit; Hindustan Fluorocarbons Limited, Selenium Towear B,

Plot 31-32, Gachibowll, Financial Distrct, Namakramguda. Hyderabad — 500 032
Email. einward.ris @ kfintech.com, Toll Free Number. 1-800-309-4001

Thanking you.
: r ‘mFu:s Truh.f.h :
Date. 20.012023 or Hindustan Igzinca: ons Limited
\_ Company Secrefary J

This adverlisement is for infermation purposes only and neither constitutes an offer or an invitation or a
recommendalion to purchase, to hold or sell securities nor for publication, distribution or release directly or
indiractly outside India. This is not an announcement for the affer documant. All capitalized terms usad herain
and not defined herein shall hava the meaning assigned to them in the Letter of Offer dated January 18, 2023 (the
“Letter of Offer” or “LOF"} filed with the Stock Exchanges, namely BSE Limited [“BSE”) and with the Securities
and Exchange Board of India ("SEBI") for information and dissemination on the SEBI's website pursuant to the
proviso to Regulation 3 of the SEBI (Issue of Capital and Disclosura Requiremeants) Regulations, 2016 (“SEBI
ICDR Roguiations™).

FAMILY CARE HOSPITALS LIMITED

Corporate Identification Number: L93000MH1994PLC080842

COur-Company was originalty mcorporated as “Pharma Offset Limited”. 8 public imied company undar tha provision of
the Companies Act, 1856 vide cerlificale of incorporation dated September 5, 1984, Subsequenlly, the name of our
Company was changad 1o "Pharma Com (India) Limited”. The name of our Company was further changed to “Coint N
Denler (india) Limited” on March 27, 2012 vide a fresh certificate of ncorporation pursuant upon charge of name issued
by the Register of Companies, Mumba, Pursuant to acquisition of the majarity equely shares and confral by the existing
promater, the name of our Company was changad to “Scandant imaging Limited” an March 17, 2015 vide a fresh
certficate of incorporation persuant vpon change of name ssued by the Deputy Register of Companies, Mumbal,
Furlmer the name of our Company was changed 1o It present nams “Famiy Care Hospitals Limited” vide a fresh
certificats of incorporation dated Seplambar 05, 2022 issuad by the Ragistar of Companes, Mumbal. For details of
changesin name and registered office of our Company, please see sacton tiles a5 “General Information " beginning on
pags 45 of this Letter of Offer
Registered Office: Plot A-357, Road No. 26, Wagle Industraf Estale, MIDC,
Thane (\West) — 400604, Maharashtra, India,
Tel: +81 022-4184 2201, E-mail: cescandant@amail com, Website: www.acandant.in;
Contact Person: Pandoo Naig, Managing Cérector | OUR PROMOTER: Gautam Dashpande

ISSUE OF UPTO 4,07,67,000 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH {"RIGHTS
EQUITY SHARES") OF OUR COMPANY FOR CASH AT A PRICE OF ¥ 12/- EACH INCLUDING SECURITIES
PREMIUM OF ¥ 2I- PER RIGHTS EQUITY SHARE {THE “ISSUE PRICE™), AGGREGATING UPTO T4892.04 LAKHS
ON A RIGHTS BASIS TO THE EXISTING EQUITY SHAREHOLDERS OF QUR COMPANY IN THE RATIO OF 127
RIGHTS EQUITY SHARE(S) FOR EVERY 100 FULLY PAID-UP EQUITY SHARE(S) HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE. THAT I5 ON TUESDAY, JANUARY 03, 2023 [THE “ISSUE").
THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS ¥ 12 WHICH 15 1.2 TIMES THE FACE VALUE OF THE
EQUITY SHARES. FOR FURTHER DETAILS, PLEASE SEE THE SECTION TITLED “TERMS OF THE ISSUE" ON
PAGE 174 OF THIS LETTER OF OFFER.

Tarms of Payment: The fuli amount of Isgue price T 12/- per Right Equity Share is payable on Application.
Issue Programme”;
Issue opens on Last date for on market renunciation™ Issue closes ondt
Monday, January 23, 2023 Wednesday, February 01, 2023 Tuesday, February 07, 2023

‘Furspant fo the Jenuary 22, 2020 - Rights (ssue Cirular, SEBI has introduced the concapt of credff of Rights
Enfitiementsinto the demal accounts of the Ebgitie Equity Sharehalders, which can be renounced by them by way of On
Marka! Ranunciation or OF Market renunciafion, Further, the credit of Rights Entidiamen(s and Aliotrment of Rigitls Equily
Shares shall be made omy in demalenaiised form, Investors are encouraged (o carefully faffow all fhe neceszary
requraments under the Rights Issue Circulars (as defined herainalfer| and ensure coméhion of ail necessary steps i
providing! upataling Ml required defals in & imely mannar: For delails, 566 “Terms of the [sswe”™ on page 174 of the
Letterof olfer
"Elqibie Equity Shashoivers & requesied to ensurs thal renuncistion through oft-market iransferis compisied in such
& mannar Ifal the Rights Enlitlerments are cradifed fo the demal account of the Renounces(s) on or prior (o the lssue
Ciosing Date.
& Tha Board of Direciors or @ awly suthonzed commitfaa tharecd will have the night fo exlend the issue peniod a8 if may
dederming from fme fo time buf nof exceading 30 (thify) days from the lssue Opening Date (inclisive of the fasue
Cpaning Date). Furthar, no withdrawa! of Applicadion shadl ba parmilted by any Applicant affer tho lssus Closing Date.
THE ISSUE PRICE OF EACH EQUITY SHARE IS ¥ 12 WHICH IS 1.2 TIMES THE FACE VALUE OF THE EQUITY
SHARES.
ASBA*

Simple, Safe, Smart way of | Applications Supported by Blocked Amount (ASBA) 5 & better way of
Application - Make use of it!!] | applving 1o |ssues by simply blacking the fund in the bank account
For details, check section on ASEA balow.

Inaccordance with Regulston 76 of the SEBI ICOR Regulations, the SEB| Rights lssue Circulars and the ASBA Circulars
collectively, SEBI circular bearing reference numbsr SEBICFDIDILASBAN200H30M2 dated Decamber 30, 2008,
SEB| circalar bearing referance numbaer CIR/CFDDILAI2011 datad April 29, 2011 and tha SEBI circular baanng
reference number SEBIHO/CFONDIL2/CIR/F2020/13 dated January 22, 2020, and SEBI circular beanng reference
number SEBIHOICFDISSEPICIR/PR0Z2HEE dated May 18, 2022, 3l Investors desirmg 1o make an spplication in this
lzsue ara mandatonily required o use tha ASBA procass. who are holding tha equity sharas of our Company as on tha
record dete e Tuesday, Jamwary 03, 2023, Investors should carefully read the provisions applicable to such
apphcations before making their appdcation through ASBA. For detais. please ses “Procedure for Application
through the ASBA Facility” on page 176 of the Lalter of Offer

Please nofe that in acoordance with Regulation 77A of the SEBI ICDR Regulations read with the SEBI Rights |ssue
Clreutars, the credit of Rights Enlitlements and Allatment of Equity Shares shall be made in dematanaised form anly,
Accordingly, Eligibde Equity Shareholders holding Equily Shares in physcal form as on Record Dale and desirous of
subscrbing fo Equity Shares in this issue are advised to fumish the details of their demat account to the Registrar or our
Company al leas! two Working Days prior to the lssue Closing Date e, Frday, February 03, 2023 to enable the credit of
their Rights Enfitiements = their respective demal accounts at least one day bafore he Issue Closing Date. The
Shareholder who faillad to provide ther demat details i he stipulated fime then their ighls entllament shall lapse and
shall nat ba ebgible o apply in this issue,

Prioe 1o the lssue Cpening Dale, the Rights Enlitlemenis af those Eligible Equity Shareholders, amang athers, wha hold
Equity Shares in physicad form, and whose demal account datails srenof available with our Company or the Registrar,
shall be creditedin 8 demat suspense escrow account opened by our Company

PROCEDURE FOR APPLICATION: in accordance with Raguiation 76 of the SEBI ICOR Reguiations. the SEE| Rights
issue Circulars and the ASBA Circulars, all investors desaing fo make an appiication In this Esue ane mandatarily
required |o use the ASBA process, Investors should carefully read the provisions applicable to such apphcations bafora
making thair application through ASBA. For daetails of procedura for spplication by thi resident aligibie sharaholders
hioldeng equity shares in physical form 85 on record date, please see “Procedure for application by eligible equity
shareholders holding equity shares in physical form"on page 178 of the Letter of Offer

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desiring to make an Apgdication m this
issue through ASBA process, may submil the Application Form o the Designaied Branch of the SCS8 or
anfinefelectrank: Apphcation through the website of the SC5B¢ {if made available by such SCSB) for authonigmg such
SC5B lo block Application Monay paysbls on tha Application in their respective ASBAAccounts. Investors ehould ensura
that they have correctly submitied the Apphcation Form, or have othenwsse provided an authorisation to the SCSE, via the
alactronic made, for Boacking funds in the ASBA Account aquivalant to the Application Monay mantaned in the
Appscation Form, as the case may be, at the tme of submission of the Application. For further datails, phease sae
“Procedure for Application throwgh the ASBA Facility”on page 176 of the Letterof Offer

APPLICATION BY ELIGIELE EQUITY SHAREHOLDERS HOLDING EQUITY SHARES IN PHY SICAL FORM

Plaase nola that In accordance with Requlation 77Aof the SEBI ICDR Reguiations readwith the SEB| Rights issue Circulars,
the credit of Rights Entilements and Alloiment of Equity Shares shall be made in dematerialised form only. Accordingly,
Eligitde Equity Shareholders holding Equily Shares in physical form a8 on Racord Date and desirous of subsoribing 1o
Equity Shares in this issue are advisad to furnish the detais of their demat account (o the Registrar or our Company at
least two Working Days prior o the 1ssue Closing Date, io enable the credit of their Righls Entiflements in their respective
demat aocounis 2l keast one day bafore he Issus Closing Date. For details of procedura for application by the resident
eliginle sharsholders holding equity shases in physical form as on record date, please see "Procedure for application
by eligible equity shareholders holding equity shares in physical form™ on page 178 of the Lalter of Offes.

PLEASE NOTE THAT THE ELIGIBLE EQUITY SHAREHOLDERS WHO HOLD EQUITY SHARES IN PHYSICAL
FORM AS ON RECORD DATE AND WHO HAVE NOT FURNISHED THE DETAILS OF THEIR RESPECTIVE DEMAT
ACCOUNTS TO THE REGISTRAR OF OUR COMPANY ATLEAST TWO WORKING DAYS PRIOR TO THE ISSUE
CLOSING DATE, SHALL NOT BE ELIGIBLE TO MAKE AN APPLICATION FOR RIGHTS EQUITY SHARES
AGAINST THEIR RIGHTS ENTITLEMENTS WITH RESPECT TO THE EQUITY SHARES HELD IN PHYSICAL FORM.
ALLOTMENT OF RIGHTS EQUITY SHARES IN DEMATERIALISED FORM: Pleasa note that the Riohis Equity Shares
appiad for i this Issue can be aliotted only in dematerialised form and to the samis deposiory account in which our equity
shares ang hield by such investor on the record date. For further details, please see “Procedure for application by
eligitie equity shareholders holding equity shares in physical form™on page 178 of the Latter of Offar

DESPATCH OF THE ABRIDGED LETTER OF OFFER (ALOF) AND APPLICATION: The despatch of the ALOF and the
apphcation form was compledad on January 19, 2023 by the Regstrario the [ssuws,

AVAILABILITY OF APPLICATION FORM: The Regisirar has electronically dispatched an Applcation Farm fo &ll the
Eligile Equity Sharaholders as par (hesr Rights Entitemants on the Record Data for the |ssue. In the avant hal e-mail
addresses of the Eligible Equity Shareholders were not available with our Company/ Depositories or the Eligible

Sharehalders have nol provided valid emall addresses lo our Company! Depositories, our Company has dispaiched the
Application Form and athar applicabla Issws materials by way of physical dalivary as per tila applicable laws 1o thoss

Eligibds Equity Sharsholders who have provided their Indian address.
rlﬂﬂ Fﬁﬁﬂﬂﬁﬁjt}%ﬂrﬂhuldmmmr& nofd receiviad the Appication Form can download the same

from the websites of the Registrar (wwi purvashara.com), the Company (www scandentin) | the Lead Manager
Ienand fadeec in) and the Siock Exchanges ol (www bseindia.com}

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS: In
accordance with Regulation 774 of the SEBI ICDR Regulations read with tha SEBI Rights lssua Circular, the credit of
Rights Entitlements and Allotment of Equity Shares shall be made in dematerialized form only, Prior to the [ssue Opening
Date, our Comgany shall cradd the Rights Entitlements to (i) the demal accounts of the Eligible Equity Shassholdars
hotding the BEquity Shares in dematenalized form: and (i) a demat suspense escrow account openaed by our Company, for
the Eligitie Equity Shareholders wiich would comprise Righis Enfitiements relating to () Equity Shares held in a demal
suspenss atoount pursuant 1o Regulation 38 of the SEBI Lsting Regulalions; or () Equily Shares hedd in the account of
[EPF suthorty, or () the demat accounts of the Eligitde Equity Sharehafder which are frezen or details of which are
unavailapie with our Company or with the Registrar on the Record Date; or (d} Eguly Shares held by Eligible Equy
Shamshaldars holding Equity Shares in physical form as on Record Date where detalls of demal acoounts are nol
provided by Eligible Equity Shareholders to our Company o Regisirar, or (8] credit of the Righls Enfitlements
refumead/reversed/failed; or (I} the ownership of the Equity Shares under dispute, including any court praceedings, as
applicable g} non-mstilutional equity shareholders inthe Uniled Stales. For further delalls, please see "CGredit of Rights
Entittements in demat accounts of Eligible Equity Shareholders" on page 184 of Latiar of Offar.

APPLICATION ON PLAIN PAPER UNDER ASBA PROCESS: Al gligible squily shareholders who have neiffes
risciviael e application form mor is in 2 position 1o obtain the appicabion form either from our Company, Reglstrar io the
Issue, Manager o the |ssuee or from the website of the Registrar, can make an application to subscribe 1o the issue on
peain paper through ASBA process. Eligible squity sharsholders shall subwmil the plain paper application (o lhe
Designated Branch of the SC3B for authonsing such SCSAE to biock an amount aquivalant 1o the amount payable on the
application in the said bank acocount mainiained with the same SCSB. Applications on péain paper will not be accepted
from any addrass oulside India

Piagse nole that the eligible equity shareholders who are making application on plain paper shall not be enfified to
renaunce their rights entillements and shoukd nol ullse the application fomm forany purpose ncluding renunciation even
if It ie racenad subsequantly, For details, relor “Making of an Appifcation by Eligible Eguity Sharsholders on Plain
Paper under ASBA Process oo page 182 of the Leiter of Ofar,

The Application an plain paper, duly signad by the Eligible Equity Sharehalder including joint holders_ in the sama ordes
and 23 per specmen recorded with his'her bank, must reach the office of the Designated Branch of the 2058 before the
lesue Clesing Date and should contain the fellowing partiouars

1. Name of our lssuer, being Family Care Hospitals Limited;

Z. MNameand address of the Eigible Equity Sharahelder including joint holders {in fhe same order and as per specimen
recarded with our Company or the Depaositony),

3. Registered Folio Numberd! OF and Client 10 Na,

4, Numberof Equity Shares held as on Record Date;

5. Allotmentoption preferred - only Damat form

8. Mumberof Rights Equity Shares antitled to,

7. Mumber of Rights Equity Sharas appliad for,

8. Numberof Addiborial Rights Equitty Sharas applied for, i any,

8, Tofal numierof Rights Equity Shares appéed for within tha Right Entitiements;

10, Tedal amount paid atthe pice of T 12/ per Rights Equity Share issued,

11. Details of the ASBA Acocount such as the account number, name, address and branch of the relevant SCS8,

12, In casa of Non-Resident Eligibla Equity Sharshalders making an application with an Indian address, datails of the
MREFCHNRMNRO Account such@s the account numbar, name, address and branch of the 5558 with which the
aocount is maintained and & copy of the RBI approval obitained pursuant o Rule 7 of the Foreign Exchangs
Managament (Mon-debt Instruments) Rules, 2019

13, Extap! for Applications an behalf ol the Central or Slate Governmenl, the rasidents of Sskkim and officials appointed
by tha courts, PAN of the Elgibla Equity Shareholdar and for aach Eligibla Equity Sharaholder in casaof joint namas,
imespective of the total value of tha Rights Equity Shares applied for pursuant to the Issue, Dogumentary evidenos
for exemplion tobe provided by the applicants:

14, Authonsation to the Desgnated Branch of the SCSE fo block an amownt equevalent to he Apphication Money n the
ASEAAocount:

15, Signature of the Eligible Equity Sharehalder (in case ol joint halders, 1o appear in the same sequence and order as
they appaar in tha recards of the SCSE];

16 Additionally, all such Eligible Equily Shareholder are Seemed to have accepted the following:

I We understand thal neither e Rights Entitaments nar the Equity Shaves have been, or will be, registersd inder the

L.5. Secunbes Acf of 1933, as amendsed (the ‘L3 Secunties Acd’), or any Uniled Stafes stale secunties \aws and may

nof be offered, sold, resokd or alfenvise iransfarmad within the Unded Slates or lo the lermfones or possegsions thersol

{tha “United Stales’), excepl pursyant fo an exemplion from, or iv 8 fransaclion pal subject fo, the regisiration

requirements of the U5 Securbes Acl. Y we undersfand fhe Equily Shares referred fo in this apphcabon are being

offered and sald (1} in offshore ransachons oulsoe he Unilad States i complianca willh Regulation § under i ULS,

Secuvilies Aot ("Reguiation 57 fo existing sharsholders who are non-ULS. Persons and iocated (1 junsdiclions whers

sueh offer and sale of the Equity Shares is permilted undaraws of such junsdictions amd (i) within tha Linted Sfales of fo

L5, Persons that are “quaiied nsttutonal buysrs” (as defined in Rie 1444 unaerine U5 Securtiez Act] (“ULS. IET)

pursignd to the private placement exemption set oul in Sechion 4iali2i of the U.S. Secunfies Act, that are also uaified

pUrchasars” s defived under the Uinited Siates nvestmant Company Ac of 1940, az amendad) (“OPE7 it reliance upan
saafion 3a)(7) of fhe U8, Inveatment CompanyAct

i we understand that the lssue 1 mod, and underno croumstances s fo be construed as, an ofenng of any Equity Shares

ar Rights Enfitfemants far sale in the United Stafes, or a5 a sofcifadion thareln of an ofer to buy any of the said Equily

<hares or Righls Erditlements i the United Slates. [Ywe confirm thal | smy wa are (5] nct in the United Sales and g non-

LI 5, Parson and efigible to subiserbe for the Equily Shares under spplicable securies laws, (b complying with laws of

funsgictions appircable (o sueh parson in connachion with the fssua, and {¢) undersfand thal naithertha Comparny, nor the

Regiatrar, the Lead Managers or any ofher person acfing on behall of the Company will aceenl subsemplions from any

persan, oF the agent of any parson, who appaars to ba, or who tha Company; the Registrar, the Lead Managers or any

afher persan aofing on behalf of the Company have resson fo befieve is in the United Stafes or i oulside of India and
ineligitie o participate in this fasue under the secunias \aws of thair junsdiation,

i/ We wall not offer, sell or etherwise Iransfer any of the Equily Shares which may be acquired by us in any furisdichion or

under ahy cheumsiancesin which such offer or sake iz nod authonzed or foany person io whom £is wrawid fomake such

affer, sate orinviation, I We salisfy, and each acoount for which I/ we are aching satishies, (a) all autabillty slandards for
nvestars in investments of the type subscrbed for horeln imposed by the jursdichon of myodr residance. and (b {s

eligible to subscribe and is subsenbing for the Equiy Shares and Righls Enfilferments in compliance with spplicable
sacunfies and offer aws af our Wrisdiction of regidamce,

I We undersfand and agraa thal the Rights Entitiermenis and Equity Shares may nof be reaffered, resold, pledged or
afferdnze excapd inan oifshare (rensaction n-eccordence win Reguialion & i & person omside e United Sfales and
nal reasonally khown by the fransferor lo be @ UL, Person by pre-arrangement or athemwise [including, for the
avoidance of doub, a bona fide saie on the Stock Exchangss),

I Wa ackrowiadge fhal we, the Laad Managers, iz affifiales and others will mely upon e tnuth and accuracy of the
foregaoing repvesentations and agreaments ™

In cases where multiple Application Forms are submitted for Applications pestaining to Rights Entiflements credited to the
same demal accounl or in demal suspense escrow account, Including casss whare an Investar submits Application
Farms along with a plain paperApphcation, both such Applicalions shall ba kabis o be mjctad.

Investors are requested to sirctly adhera fo these instruclions. Fallure 1o do o could resull in an Application being
refected, with our Company, Lead Manager and the Registzar not having any liabdty fo the Investor, The plain paper
Application formal will be available on the websile of the Registrar al www.purvashare com, Our Company, the Lead
Manager and the Reqistrar shalf not be responsibie If Ihe Applications am not uploaded by SCEB or funds ana not blocked
in the Investors’ ASBAAccounis on or before the Issue Closing Date,

Multiple Applications

In case where mullipte Applications are made using same demal account, such Applications shall be lsble 1o be rsjecied
A saparata Application can be mada in respaect of Rights Entiiemants in aach demat account of tha Invesiors and such
Applications shall not be freated as multiple appiications. Similarly, & separate Application can be made against Equity
Shares hald indematerialized forrm and Equaty Shares held in physical form. and such Applications shall not be treated as
multiple applications. Further supplamentary Applications n refation to further Equity Shares withiwithout using
Additinnal Rights Shares will not be treated as multiple spplicstion. A separate Apphcation can be made = respect of
each soheme of a mutual fund regesterad with SEBI and such Applications shall not be raated as mullipie applicstions
For dealaids, spe “Procedurs for Applications by Mutual Funds” on page 794 ofthis Latter of Offer.

LAST DATE FOR APPLICATION: The last date for submission ol the duly filed in the Application Form or & plain pape
Application is, Tuesday, February 07, 2023, La., Issue Closing Date. The Board of Directors or a duly authonsad
committes thereof may extend the saad date for such period as it may deternming from time {o time, subject to the |ssue
Period not excaading 30 days from the lssue Opening Date (inclusive of the 1ssue Opaning Data)

Il the Application Farm & not submitied with a SCSB nor uploaded with the Stock Exchanges and the Application Money
i riof blocked with the SCSH on or befors the Issue Closing Date or such dale as may be extonded by our Boaed or any
commitlas thereod. the mvitation 1o offer confaingd in the Lether ol Offer shall be deemed to have bean declined and ouwr
Board or any committes thereof shall be &l liberty to dispose of the Righls Equity Shares hereby offered, a5 provided
under the seclion, “Basis of Allotment” on page 196 of the Lelier Of Offer

Procedurs for Renunciation: The Investors may renounce the Rights Entilements, credited to their respechve demal
actounts, aither in full or in part (a) by wsing the secondary markel platform of the Stock Exchanges: or (b) trerough an off-
market ransfer, during the Renunciahion Pancd. Tha Investoes shoukd have the demat Rights Enfllaments credited/lyng
in hisher own demat acoount prior 1o the renunciation. The trades through On Market Renunciation and Off Markel

Renuncialion will be ssthed by Iransfeming the Rigivts Enfitiements thraugh he depositony mechanism, lnvestors may be
subjact 1o advarse forgign, state or Incal fax or legal consaguencas as a result of frading i the Rights Entiti@mants

Investors who mtend to trade in the Rights Enfitiements should consult their tax adviser or stock broker regarding any
casl, applicable laxes, charges snd expenses (including brokerage) that may be levied [or trading in Rights Entillements

Tha Lead Manager and our Company accept no msponsibility to baar or pay any cost, applicabls taxes, charges and
expenses (inchuding brokerage), and such costs will be incurret] solely by the Investors: Plesse nofe that the Rights
Enlitlernents which ase neher renounced nar subscribed by the Investars an or belore the lssua Clasing Date shall lapse
and shall beextinguished after the izsue Closing Date:

a, ONMARKET RENUNCIATION

The Efigetiie Equily Shareholkders may renounce the Rights Enlillements, credited fo ther respective demat scoounts by
Irading/salling tham on the sacandary market platform of the Stock Exchangas through a registarad stock-broker in thi
game manner as the existing Equity Shares of cur Company.

In this regard, i farms of provisons of the SEBI ICDR: Requiations and the SEBI Rights |sswe Circulars, the Rights
Entitlements credited 1o the respective demisl accounts of the Efgible Equity Shareholders shall be admitted for trading
an the Stock Exchange under ISIN INE146N20016 subject io raquesita approvals, Prior ko the [ssue Opening Date, our
Company will cbtain the approval from the Stock Exchange for trading of Rights Entillements. No assurance can ba given
regarding the active or sustaned On Market Renunciabon or the price at which the Rights Entitlements will trade. The
detais for frading in Rights Entitemants will be as specifiad by the Stock Exchanges fram tme 1o lmea

The Rights Entilements are tradable in dematenaiezed form only. The market ot for trading of Rights Enlitiements is one
Rights Entitlamants

The On Market Renunciafion shall take place onty during the Renunciation Period for On Market Renunciabon, .., from
January 23, 2023 to February 01, 2023 (both days inclusaat.

Tha Imvastors holding tha Rights Enfitlernants who desirg io safl their Raghts Enfitlernants will iave to do 8o through edr
registered stook-brokers by quofing the ISIN INET48N20016 and indicating the details of the Rights Entitlements they
nlend to trade. The Investors can place order for salz of Rights Entillermants only b the extent of Rights Entitlements
availabia in thesr demat account.

The On Market Renunciation shall ake place electronically on secaondany market platiorm of BSE under automalic order
matching machanism andon'T+2 rolling setflement basis’. whera 'T refers to the date of trading. The transaciions will be
settied on lrade-for-drade basis. Upon executon of the order, the stockbroker will [ssus a contract nole in accordance with
thi raquiraments of the Stock Exchanges and the SEBL

b. OFF MARKET RENUNCIATION

The Eligible Equity Sharsholders may renounce tha Rights Enfitements, credited fo their respectve demat acoounts by
way of an ofi-markel lransfer through a deposilory parlicipant. The Rights Endillements can be iranslesed in
dematarialised form onky.

Eligible Equity Shareholders are reguestad 1o ensuns that ranunciation through of-marke? ransfer s compietad in such 8
manner thal the Righiz Enfilements are crediled (o the demataccount of the Renouncess on or preos to the |ssue Closing
Date o enable Renouncees fo subsombe bo the Equily Shares inthe lssus.

The Investors holding the Rights Entitlements who dasire 1o transder their Rights Entillerments will have to do so (hroogh
Iheir depository parlicipant by ssuing a defvery instruclion slip quoting the 1SIN INE146N20016, the detalls of the buyer
and tha datails of the Righis Entilamants thay intend o tramsfer. Thia buyar of the Rights Entitlements |unless already
having given & standing receipt instruction) has 10 issue a receipd instruction shp to their depository paricipant. The
Invesiors can ransfer Righls Entitlemants anly o the extent of Rights Enttlements availabie in their demal account

Tha inslructans for fransfer of Rights Entitlements can be ssued during the working hours of the deposiory partidipants,
Tha datailed rulas for fransfer of Righls Entillamants through off-market transier shall be as spacfiad by iha NSOL and
COSLfrom time fo time.

Please naote thal the Rights Entitlements which are neither renounced nor subscrbed by the Investors on or
before the Issue Closing Date shall lapse and shall be extinguished after the Issue Closing Date.

LISTINGAND TRADING OF THE EQUITY SHARES TOBEISSUED PURSUANT TO THIS ISSUE

The axisling Equity Shares are lisled and Iraded on BSE Limited under the ISIN INE146N01016. The Rights Equily
Sharas shall ba cradited to a temparany | SIN which will be frozen until the receipt of the final lstng’ (radmg approvals from
tha Stock Exchanges. Upen recespt of such listing and trading approvals, the Equity Shares shall be debited from such

lemporary 1SIN and credited to the new [SIN lor the Equity Shares and thereafler be avallable for trading and the
lamporary ISIN shall ba permanently deactivated in the deposiory systam of CDSL and NSDL

DISCLAIMER CLALSE OF SEBI: This Latter of Offer has not bean filsd wilh SEBI in terms ol SEBICOR Regqulations as
the sizh of issua is not eeceading 3 5,000.00 Lakhs

DISCLAIMER CLAUSE OF BSE: Il |s fo be disbinctly understood that the permissian given by BSE should not in any way
be deemad or construed that thi letter of offer has been cleared or approved by BSE, nor does it cartily the comectnpss of
completengss of any of the contents of the letier of offer. The Investors are advised to retfer to the letter of offer for fhe full
lexl of the “Disclaimer clause of the BSE" on page 170 of the Latter of Offer

DISPATCH AND AVAILABILITY OF ISSUE MATERIALS: In accordance with the SEBI ICOR Reguiations, the Abridged
Latieraf Olfer, the Apphicatian Form, the Righls Entitkement Lalier and other [ssue maleral wil ba seall dispatchad only to
thi Eligibée Equity Shareholders wha have proveded Indian address and who have made a request in this ragard, In casa
such Eligible Equity Sharehoiders have provided their valid e-mail address, the Abridped Letter of Offer. the Application
Farm, the Rights Entitlermenl Leter and ether |ssue malerial will be sent only to thelr valid e-mad address and in case
such Eligibie Equity Shareholders hava not providad their e-mail address, than the Abridged Letter of Offer, the
Application Form, the Rights Entillemant Letier and other lssue matenal will be dispatched. on 6 reasonable effort basis
Ity thia Indian addrecsee provided by tham_

Investors can acoess the Letter of Cifer, the Abridged Latter of Offer and the Application Form (providad thal the Elgitds
Equity Sharaholder is aligible o subscriba for the Equity Shares undarapplicable laws) on tha websites of:

a) Our Company at www.scandentin

b} the Registrarto the ssue at www. purvashare com

¢ fthe LesdManager at www fedsac.in

d) the Slock Exchange at www bseindia com

Bankers to the issue and Refund Banker- Keotak Mahindra Bank Limiled

Monitory Agency- Mot applicabis
Otharimpartant links and halpline

The Investons can wsit links www, purvashare. com for the below-mentioned purposes

a, Fraguently askad guestions and onling' electronic dedicsted investor halpdesk for quidance on the Application
process and resciotion of difficutties faced by the Investors,

b, Updation of Indean address! e-mall address/ phane or mabile number in the records mamtained by the Registras of
QU Company.

& Updation of demat account detsila by Eligible Equity Shareholders holding shares in physical form,

d. Submission of sell-allesled PAN, cllent masler sheet and demal accounl datalls by nen- resident Eligible Equily
Ehareholders.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE
FEDEX SECURITIES PRIVATE LIMITED PURVA SHAREGISTRY (INDIA}
CIN: 6T 120MH 1996PTC102140 PRIVATE LIMITED

BY, Jay Chambers, Dayaidas Road,
Vile Parle East, Mumbai - 400057

Tel, No.: 81 81048 85249

Fax Mo.: =91 22 26186966,

E-Mail: mbiifedsac.in

Websito: www fadsecin

Contact Person: Radhika Maheshwan
SEBI Reqg. No.: INMOODI10163

g, Shev Shakli Industral Estate,

J. . Boricha Marg, Near Lodha Excelus,

Lower Pare| (E}, Mumbai — 400011

Maharashira, India.

Tel No: + 91-22-2301 2518/&7T61

Email: supportidpurvashare.com;

Wehbsite: www purvashare.com;

Contact Person: Deepall Dhun;

SEBI Reglstration Number: INRDOOO01112
MANAGING DIRECTOR

Pandoo Naig, PlotA-357. Road No. 26, Wagle Industrial Estate, MIDC, Thans {\West) — 400604, Maharashtra

Tel No: +31 022-4184 2201, E-mail: eszcandenti@gmail.com

Investors may contact the Registrar to the lssue or the Company for sny pre-lssuel post-tssus related matiers. All

grevances relating 1o the ASEA process may be addrassed Lo the Ragistrar 1o tha |ssue, with a copy to the SCS8,

giving full deails such as nama, addrass of the appicant, numbar of Equity Sharas applied for, amount blocked, ASBA

Agoount numbersnd the Designated Branch of the SCS58 where the apphicabon farm, or the plein paper application. s

the case may be, was submitted by the investor

For Family Care Hospitals Limited
On behalf of Board of Directors

Sdi-
Date: January 19, 2023 Pandeo Naig
Place; Mumbai Managing Director

Cur Comgany & gropoang, subject to requiste approvals, markat conditions and other considerations, 1o issue Equily
Shares on a rights basés and has fed & Latter of Offer with the Securifies and Exchange Board of India, BSE Limided. The
Letier of Offer shafl be available on websie of SEBI al www.sebigovin, the websile of BSE & www bseindia. com,
wabsile of the Company al www.scandent.in and the website of the Lead Manager www fadsac, in. Investors should note
that irvestment i eguily shares involves a degres of risk and for details refaling to the same, please =ee the saction
enbiled "Risk Factors’ beginning an page 22 of the Letterof Offer, This announcemen| has Seen preparad for publication
i India and miay not be reléased in the Unitad States. The announcement doas not constilute an offer of Equity Shares
for sake in any junsdiction, including the Lnited States and any Equity Shares dezoribed in this announcement may not be
offered or sold in the United Stales
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